
~---Not i fication-­

Jammu, the 20'" of February, 201& 

SRO 9~ ·In exercise of powers conferred by sub section {1) of section 12 
of the Code of Criminal Procedure, Samvat. 1989, the Governmenl hereby 
appoint Shri. Kaiser Ahmad, Bhawani (KAS) Assistant Commissioner, Revenue 
Kishtwar to be the Executive Magistrate of the first class who shall exerctse all 
the powers of an Execu\Jve Magistrate of the first class within the territorial 
juns~1ct\on of District l<isl)~ar. _ . _____ _ 

l he Go vernment further In exerctse of the-powers conferred by sub-
section (2} of section 1 0 of the said Code appoint the aforesaid Executive 
Magistrate as Additional District Magistrate within the territorial junsdlction of _ 
Dlstctct:Krshtwar-an~-shall-have--all-the-powers~f:Qistrict:~~gistrate under tlJe 
said Code 

By order of the ·Government of Jammu and Kashmir - ... --- ·-

NO: LO (P) 2007/1-Kishtwar 

- sdf-
< Abdul Majid Bhat) 

Secretary1o Government. 

Dated: 20·02-2018. 

- ·-

Copy to the:- __ 
-----· 1. CommisslonerfSecretary to Government, Revenue. Department. i 

--~-

. - -

2. Divisional Commissioner, Jammu. 

3. Registrar General, J&K High Court, Jammu. 
4. District Magistrate, Kishtwar. Thls is with reference to hfs letter No. 

381/DM/K dated 06-02·2018. . 

5• Gen~ral Manager, Government Press, Jammu for publication In an 

extra ordinary Issue of the Government Gazette. 

- 6. ~~0 Section, Department of L,J& PA (w.7.s4l 

~t>Y 
{Khurshld Atmfad Bhat) 

Deputy Legal Remembrancer. 

---


